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Government of Bihar
Department of Registration, Excise & Prohibition
( Registration )

NOTIFICATION

Patna, Dated- ©. il

S.0.No.- /M'-245/2006- 396’? /In exercise of the power conferred by
Section-35 of Court Fee Act, 1870 (7 of 1870} (applicable for the State of Bihar)
the Governor of Bihar, superseding all the previous orders relating to the
remission, is pleased to remit the Court fee, Process fee, Vakalatnama fee for
persons belonging to Scheduled Caste and Scheduled Tribe, a victim of trafficking
in human beings or beggar as referred to in Article 23 of the Constitution, a woman
or a child, a mentally ill or otherwise disabled person, a victim of a natural disaster,
ethnic violence, caste atrocity, flood, drought, earthquake or industrial disaster, an
industrial workman or person in custody in a protective home within the meaning
of clause (g) of Section 2 of Immoral Traffic (Prevention) Act, 1956 (104 of 1956)
or in a Juvenile Home within the meaning of clause(g) of Section 2 of the Juvenile
Justice Act, 1986 (53 of 1986), or in a psychiatric hospital or psychiatric nursing
home within the meaning of clause (0) of Section 2 of the Mental Health Act, 1987
(14 of 1987), under regulation 19 of the Bihar State Legal Services Authority
Regulation, 1998, and such other persons whose annual income from all known
sources does not exceed Rs. 1,00,000/- (Rupees One Lac) and who are eligible for
free legal aid in accordance with Section 12 of Legal Services Authorities Act,
1987 (No. 39 of 1987) and Section 17 of Bihar State Weaker Section Legal Act,
1983 with immediate effect.

By the order of the Governor of Bihar,

Sd./-
( Vinay Kumar)
Secretary to the Government.
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